\‘ /‘ \
\

or A2k fed

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
»
Fza oAt n| Oxder dated 9,1,2003 ’

“fasf > nrwsaﬁ

A

/,

VA
\\\

Q "-'W:L\

Oy, 2F

'2 h"'Q

—

e

21} 1\ (b,b,v_&ﬂ

Q- 2V 200 ey

f-zo P At il
Ay 9 /r}wwv(

O NNEevwv—e

™A - Rees ey g
CR AR T AR TS Q\.\‘Q TN '(\Yy\&

RSV oA

- oy
QQ\Q SN W S,

AN ANV N NS N W

:}\\N RTINS (}\ w \’7Q\\L\)~

A

R

&Qb )

—

Heard Shri M.R.Kar, learned counsel

for the Applicant and Shri U.B.Mohapatra, learned
Addl .Standin«j Counsel for the Respondents on
MeArel/03,. While dealing with M.i.1/03, on the
consent given by the learned caunsels of both
sides, OeAe is also taken up for hearing and
final disposals.

Applicant, worked as E.DsBeP eMe of
Bakugram Branch Post Off ice under Balanga S«0Oe
L£rom 15.2,1996 to 15,4.1996 and from 1.,11.1996
to 1,12,1996, as is seen under Annexure-3 series,
He also served the Branch OEf ice as substitute
EDBPM from 1.3.1997 to 31.8.,1997, fram 16.,9.1997
to 2,10.,1997 and from 16,11,1997 to 24,12.1997,
Thus, he served the Postal Organisation for
more than 180 days in one spell in one calsnder
year and also worked for a total pericd of 244
days in one calander year. He represented to
the CJ.P.MJG,., Orissa Circle, Bmbaneswar on
22,3.2001 seeking a regular employment as against
a suitable vacancy. As it appears the CPM5 has
remitted the matter to Senior Superintendent of
Post Offices at Bhubaneswar to pass necessary
orders on the grievances/representation of the
Applicant.

A counter has been filed by the

wherein they have

Respondents; /substantially conceded that once
the Applicant offers his candidatu‘re as against
a particular vacancy) his case shall receive due
cons ideration, b
By £iling MeA.1/03, the Applicant has

brought on regord a fact that the post of EDBPM
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at Bakugram Branch Post Off ice has now fallen vacant ,due

to retirement of the permanent incumbent, on 2.11.2001., It
is the case of the Applicant that since he has got experience
of discharging the duties of EDBPM in the said Bakugram
Branch Post Office, his case needs preferential consideration
for being posted/appointed égainst that post., It is the
further case of the Applicant that presently the job of
EDBPM, Bakugram Branch Post Off ice is being managed by the
EDMC attached to that Branch Post Off ice and that the
Department is taking steps to £ill up the said post of EDBPM
by making a temporary arrangement, pending regular selection
to the post in question,

Having heard the learned counsels of both sides,
the Respondents are directed to give due weightage to the
experience gained by the applicant, in the matter of
appointment to the post of EDBPM/EDDA and if the Respondents
are taking steps to £ill the post of EDBPM, Bakugram,
temporarily pending regular recruitment, then the Applicant
should get a first preference in the matter of appointment
of a temporary EDBPM of the Branch Post Office concerned,
for he had gained experience in handling the charge of
Bakugram B.,O. as substitute., In that eveht, the applicant
may be taken as a temporary EDBPM of Bakugram B.C. pending
final recruitment to the post in question. Whie considering
the case of the Applicant for being appointed as regular
EDBPM of the Bakugram B.C. the authorities should give
due cons ideratibn/weightage to the experiehce gained by
the Applicant,

With the aforesaid observation and direction,

this O.A. is disposed of, No costs.:]{/
<
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M.Ae1/03, with the disposal of this O.A.

is also disposed of accordinglye.

Send copies of this order to Respondents

and free copies of this order be also made available

to the learned counsels of both sides,
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